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IN THE CENTRAL AIHINISTRATIVE TRIBUNAL
PRINCIPAL BENCH« NEW DELHI

O.A. 229/90. Dat« of declsloni ^ ^ 9o

Chlttar Hal Heena •• Applicant.

VERSUS

Union of ^ndia & Others ..Respondents.

ADVOCATBSt

CORAH t

FOR THE APPLICANT . • .Shri ^.C.LUfHRA

FOR THE SESPdiDENTS ...Shri N.S.MEHTA

Hon'ble ^r. p.K. Xartha# Vice-Chairman(J)

Hon*ble Mr. D.K. Qiakravorty# Member (A).

0 R D S R

( Order of a Bench deliverd by
Hon'ble Mr. D.K. Chakravorty, Meober(A) )

We have heard the learxaed counsel of both parties.

The grievance of the applicant eho is eorking as a Mead
/declared to be

Constable in the Delhi Police^ is that^he may be/recommended/

appointed es Snb Inspector (Executive) in the Delhi Police.

' Shri N.S^Mehta appearing for the respondents has

J brought to our notice a communication from the Staff
Selection Cosunission addressed to the Deputy Commissioner

of Police on 29.8.90 according to which the name of the

applicant has been recommended by the Staff Selection

Commission for appointment to the post of Sub Inspector of

Police, m view of this« nothing further survives in the

present application. The application is disposed of

accordingly.

3. There will be no orders as to costs.
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( D.K. CHAKRAVORTY ) ( P.K.XARTHA )
MEM^R (A) VICE CHAIRMAN


